179 Re. Question
of Privilege
FHRT ?ﬁhﬁr SATHE: ¥ou
“aré throwing the Tules fo s, s
(Interruptions)
SHRI MORAR]JI DESAI: I do

(Interruptions)

hls}m J. RAMBSHWAR? R%gjgz
Ve ml’.hil!. it . [ 3+

to the Deputy spe.xi';’"m the ques-
tion was permitted to be raised under
Rule 222. Once the qmtion ia raised

under Rul eaz.&_h
to Direction efrrooedu:eundc

Rule 222 has to be fi

MR. II.EPU"EY énmhéf what

L3 to be owed, t every

mxo;ruf ege that 1s raised under

Rule 222 wil.l luve to be sent to the
Privileges Committee.

SHRI C. M. STEPHEN: There is
no question of notice being given under
Rule 222. What Rule 222 contemplates
is permission being given.

{fmmmﬁm)

SHRI MORAR]I DESAI: Let me
say something about it. If the hon,
Depll Spukzr has decided a matter,

y may say it is wrnn; I am not
hereto dispute

s entitled to h ﬂalﬂloﬂni:ong Ef
mdispuu the decision of the Chair,
this House will not be able to function
at all. Whether it is for this side or for
that ude, I am afraid we.laieunutfol-

per procedure at nterrup-
ﬁ:!:). u‘ellt ‘Dfm‘thll

e am not saying anythm:a

it. This is not the way to do it.

SHRI C. M. STEPHEN: Then, you
tell us what is the way.

SHRI MORAR]I DBSA!- My s‘uua-._
gestion would be that if you are

JULY .18, 1977

' Nm)ﬁﬂwn

SHRI MORARH DEBSAI: If you

congider me the Ludu'ofthelim
and if you are not to heed
wan?myadvm‘,:hm can I tell
your i

MR. DEPUTY SPEAKER: Now we
go to the next item.

(Interruptions)

13°45 hrs,
NATIONAL HIGHWAYS (AMEND-
MENT) B

THE PRIME Mmlsm (SHRI
MORAR]JI DESAI): I beg to move®.

‘“That the Bill to amend the National
Highways Aet. 1086, be taken into
consideration,”

It is a simple measure to amend Section
7 of the existing Act; to enable Govern-
ment to fees on permanent bri
on national mﬁ:;mﬂ.ns more
Rn.:ghklnw\n e erected or will
be erected after st April, 1975. This
in essence is the simple measure that I
you. it is simple,
1 cannot say that its implication is very
nmple,becnu.ultm ves payment
The justification for it is this,
nmely. that when these bridges are
erected at heavy costs—and we want to
hmrc more such highwiys and more
uch bridges, it is nwuury that they
for themselves. In many
other counu'la, this hthcwny it is
done, The State
toll to be levi
cannot | 2 tolt, "toll is 1
subject onging to the State. It is,
therefore, that we are levying a fee,
andthntfcewillbclmliud. not for
enhancing the revenues of the govern-
ment form;nothumg. This
will be or National Highway
and bridges, after deducting X~
es collection of the revenue.

on
gmmdwnkm pmtomfitil
. lfmm

necessary to exempt an
his fee, S i.fiineen public
fnm'i?m"’ao“ ahal

oni Iwge and trust that
my hon. frien agree with it

MR. DEPUTY SPEAKER : Motion

¢“T'hat the Bill t0 amend the Netlona

B Act, 1956, be taken into

Before we with the motion
wmm’&fﬁmm

Movasl with the recommendation of the Vice-president acting s President.
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TII} Lok Sabha re-assembled
ty-seven tes past teen
e the Cloch

[ SHRI M. SATYANARAYAN RAO in the
Chair]

MESSAGE FROM RAJYA SABHA

hEB!(_IRBTARY: Sir, I have ::dr
t owing _message recei
the Secretary-General of Rajya Sabha:

“In accordance with the provisions
of rule 111 of the Rules of Procedur

onduct of Business in the Rajya

Sabha, I am directed to enclose a
of the Ingecticides (Amendment)

, 1977, which has been passed by

the Rliil Sabha at its sitting held on

the 18th July, 1977."

INSECTICIDES = (AMENDMENT)
BILL

As pAssED BY RAJYA SABHA

SECRETARY: Sir, I lay on the
Table of the House the Insecticides
(Au::dsa:m Bill, 1977, as passed by

NATIONAL HIGHWAYS
(AMENDMENT) BILL—Contd.

DR. V. A. SEYID MUHAMMED

such fees or revenue for the
of improvement of the facilities
m},hﬂnmd pin

Lunsh of

time, instead of stri confining to
%1"“" namely, to a few wm?h

Mose °'|l°"| be.eﬁd mm for the

& a source of
revenue. This should be
while fixing the rates, u:ut be a

necessary correlation between ervice
rendﬂ"cglnd the L for
the service rend:rﬂ Already there
are & large number of octrois and various
impositions which a user of g hj

road has to bear. Recently I had the
occasion to go to Mussoorie from Delhi,
At six pleces I had to varying
amounts, from one to Rs. z.50,
by of octrois %

So, w there are already such hgwr'
impositions which the inm munici-
pailties and other local autharities jm-
pose on the users of the highway, I
am sure the Prime Minister and tim
who are concerned and entrusted with
the task of fixing the rates will take
into consideration the existing octrois
feet, and various other charges which
one ear. I d propos

claborate that point, © not e

¢

natural
e ly they take the line of lesst

. adopting some existing and
devices, whlrehtﬁ.:lel?m i drmmm‘g

difficulties, I will hfm my duty if
I do not bring to the notice of this hon

tl;l::ae h:t.u: criticism which, with justifica-
that'is & tendency to makettlgl: Sufing

80 unnecessarily complicated,

and elaborate that it becomes difficult
moﬂtie!‘mthcmﬂpubncmundgr-
stand the real meaning and theintention
of the enactment, but even the Supreme

i
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[Dr. V. A- Seydd Muhimmed] making suthority will kave the power

wording had been used in the main LK imple

sub clause itself, making it straightawsy mm e %t

an excepticn. This device of msing a G the objectives Act, the second

wm be mm’n tothn",anndityofém

certain drm?ﬁ?a But when it uo':l’lh:“w’h.:nd cluu:
is an  exemption and  that is been

what itis meant alvo , why don’t youcall by varlous dedsiom,uf?mow; 2:

pression—this way of uu*aﬁin‘
a proviso ? .
In the itself, I feel wery

necessary in the public interest
sowdo,umy. by like notification

I do not know why the expression ‘“‘so
wdo"ianmu.zhen. If it is nece-
ssary in the public interest, it be

read much more simpler and Irop
c::ﬂundeﬂtlnd i}rm easd ou
o t s it i
‘h‘“’{ygm notification® tw.:h
done. This expr
iou“wmdo"muldurywellbedelet-
ed altogether.

80, an o (+]

Also, I have ectiont the word-

ing *“bylike notification ”, which agsin,

nnnmeﬁuﬂy creates complication. You
repeat  those four woids by

natiﬁ:mm in the official gazette™.

Thisisan on used in the original

section itself. Why W“iw com-

it us| words “
plicate it by 1 ;ﬂl by like-

I do not want to multiply instances
except to bring to the notice of this House
and the Prime Min iate:clme hn.hg

mibeticute sub-clamee ()L

substitute sul (iX(b) i.n the preunt
Bill. Of course, that is an incidental and
consequential um'l. I fully

unnecessaril Y

illustrations which are wmalned

rule-making er. As the Bome is

aware, there is a well-known rmo-
whu;h u used and wh;ch

thnwhm ﬂ-@
of natuge , n-mly,.
the first clause it is ssid thst the rule-

one illmtran_m othu.

That being the case, why every time
ndwi?hendw-’ubmm mythl:ni
the main sections the section

ments are made to make the Act more
clumsy and lcnsthy As far as clause 3

i:‘lb-llcﬂﬂll x(b} o?m Spm. ection 9“&’“‘;:

esent Act— my & tion is that,

tead of every time when amendments
are brought, consequential amendments
are not necessary to the rule ; such
smendments only make the rule more
complicated by muhti of illustra=
tions snd examples. You do not give
more powers under sub-section 1(b),
These are the things which I would earn-
estly request for the consideration of
this House and the hon. Prime Minister.

15 hre.

I with to say one thing w!
not be strictly within the ﬂlblt Ofﬂ
Act, but w is very relevant to
Act in the sense it will affect the

EE

sumber of years, my recollection is ai-
most sbout ﬁfym.mh;

850 a8 10 say, has been for the
construction of a N-ﬁun:n

17. mammm
1 do not know for what season 4
The resuls is

}

7
& EQ
§

£
i
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ares which

e

yard. Butthose ;reno‘:nwbethe l.il.-u?
to postpone such an important life-line,
Itmlnmmmwtmywﬂxit. it does
not matter whether it is 10 rndamh

use of the bridge on this way will be
so much that, as this Bill comes
operation, without any difficulty w!

ever, a substantial portion of the expenses
of that bri onthclﬁihwtymbe met ;
it may also legve enough funds toimprove
the approach roads and various other
Guru Ckw':mo:o nﬁgwmio-'
'Vayur, e ]
other phc;i to the north.

Two more points remain to be raised.
In the original Agt there was provisi
for impww only on temporary
btidges ! temporary bridges,
there was no date-line when it was to
be built and theré was no lHmitstion

E%&
ool
i
g?

:
g hib

%i
2

o
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that the peu%m:m
by this Amendment Bill, thet the Bill
does poor .

exempted from pay-
ment of additions] levy—in ti
to whatl.ﬂlrudyin existence. o

During the las ;:he
ring utgﬁm Congress

policy’. In 30 they have not
ableto doit.’ did not quite under-
stand what it meant, When they were
about planned economy and plan-
ing, should have pronounced what
policy with regard to natiomal
integrated and coordinated trnasport
Rural roads are practically non-exis
in most of the areas of the country. Th
rural roads report of 1968, even after a
?eofmym,hnnm:unthzh‘ht
hi::ddlr. The whole thing has been
shelved.

fed

ﬁ'o;mwtit{l m Roads = 8 bh;
e 1

the Committee on ZW’ 5. On
page 3, itis mentioned :

«For a country with agrarian eco
like ours, a system of roads, well
serving the rural aress, is one of the

basic requirements for the develop-
mentto quicken its pace”.....

How do you expect that a will
for his

o i e e e

road connection ? :

“More recently, similar deficiencies
have been tolightin 1urveys

carried out in last two years by
the Tramsport Survey
Unitsi p.mofﬂlumtry..
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[Shri Jyotiem>y Bosu] i

Then on pags s, parageaph | 10, sub-
_para (iti), hpi’! llimt p

"Rural roads, that is, roads which
aerve i the needs of
villag= and provide communication,
not only between ome village and
another, bit also from a village to a
mandi (market place) or to a main
route.”

Further, in parsgraph 11,itis stated:

“‘While Natiojal Hij constitute
the lrberhll ;nuteclmgh‘w the length

and breadth of the country, State

are the artezial routes

through the length and breadth of a
Che b routs theough the engh

mgain routes
and breadth of a district..........

The real village roads thus have not
received adequate attention so far.”

Para 13, 0n page 7 of this Report reads :

“There are 5,64,000 villages in India
spread over an area of 3 276 mullion
:_?. kms. (1-267 million sq. miles).

o provide access to each village,
however small, has to be the objec-
tive of & democratic set-up....... e

As the Demands for Grants of this
h}-ll_lmstry wuei tgui!logn;s}, It"tn]:j i
this ortunity to i s
vital ‘Z’&o: and bring it‘to ‘t.l‘;c mﬂc:e?f
the Prime Minister. My request to the
hen, P’;g"f Mﬂ:‘niuﬁe‘g 1{: to a:ef EI].’” a cell
is created in the Minis ‘ransport
and Shipping and in th:';hunlqg Com-
missionspecially toensure that rural roads

row to the extent, these should. OQur
me Minlllm‘uh first smmml that he
wants to solve the unemployment pro-
blem was remarkgble. I appreciate his
conscience, U is one of
the biggest problems that we are facl
and we are siting on a volcano.
we build rural s, we will be able to
solve unemployment problem to a great-

g
H
44

g
&
£
g
E

Therefore, I would request once again
that this Bill should not be used as a
handle for uttinnnylnioumquhu
sections of the society. I have said and
I repeat once again that pedestrains,
bullock-carts, cycles and carriers carrying
essential commodities forthe weaker
sections should be exempted from the
additional levy that they are goiog to
impose.

st griwm  (whrEr) : wwrofa
ALY, T W gW Awwwr EriAw
(wiwdz) faw, 1977 T fawre w2

® ¥

¥y faw w1 Tww 7 oY §, Sad
% qiwdz ag arg 7f § 5 1 wdw,
1976 ¥ Y TW e ¥ i, IN 4T
et wark ooty | xw faew ¥ oy Wt
q® feart 2 ot § ag axg ¢ fs o @t
WY 3t SO @y § 9w O fegwm
g wWiig wr fie frae oyt
ot WY i & figheer g favermr wiof
g 1 3% fygw # wrr g W

Fol vt & ww fawr 3 oy frarrk
% off § fe o ¢ wr wrgfame A=
e §, S0 F qwi oy wamw v g
Mg omraar g fe cw &
ot rew srovwefrirzedt oY wwelt §
orerdt wrer g & s ww Qe few ¥
g fear v § e go frdr o qrite
fear arga Rfer ag aff aamar o
& fis Qororserm & forg e wrat Y
T T W | xw ¥ ok we it
& fe e grfiter W peitdee o
e & ofer ¥ agw owrer 4 1 Kot oy
wawar § e @ oy o Reveeft ot tarrg
& <o ¥ g v v ot
freqwe wwwtwwe w1 oY ¢ ok ¥
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e §, 39 *1 & g U g L
¥ Wenifzr Wi Kohfrdfer et
¥ grvd § it P gt ¥
R v ¥ag ey b

"'I'hm a3 many as octroi
in ydo:::omm

posts in Maharushtra
time lost 1n trafsit from Bombﬂ to
Delhi due to such check- and
other harassments which vehlcle
driver inevitably encounters is no
less than a third of the total time
taken to travel the distante. Surely,
it1s not hcyond the "fn ity of the
State Government are levying
:hzoc‘l:o:townrtout and imple-

ment a substitute for octro) as has
already been done by some States.

AT WEW, A FEA © qOE« I
teminimafitfrewd 22
N AT R 1 A7 T SOt
9T H1 Wi F¥AT Wifg 9T @< st
, 99 w1 7o wAeAr grr w=fgg
afer ¥ & @i gfesaty o o
ag wgAt | & 9 dowre o @,
g & a7 wwar & fr oo AW
qT weaz ifgfesn w1 femft e
st § 1 =gt 9T Szw @ W
dregw @it g€ & o Awerer grddor 07
7@ 4 w7 gw v & fag W
dregw (Wifwat) gy, & sl o wic
WTET THTHET ¥T FTHAT VAT THAT |
Wi %Y g Wy won wifgg Wk
w a<g *7 wifinw woft wifgy fi wic
wrE Fgue w T vE WY TgE S® o
[’Tlﬂﬁuﬁwt-

- egrhite massive revenues are
by the Road Trans nﬁ
grossly insufficrent nmcn nfmm
revénues is pl into the
construction m:mu of
roads. Why back in Igm the
revenue to the road
to Rs. I35
on roads

{Amdt) Bl 186

5»The famous Bookings Instituticn
carried out'some time &g0, as on the
spot study in several :indnpin.
countries,~and

found that
s opéned, a nuup lu in
f‘ricﬂl.l:;ll production lookrp
n all cases. nt

recognise the rich source of revenue
and employment potential of such
expenditure and cease to accord
step-motherly treatment to the de-
velopment of roads which are the
veritable arteries-of our nation.

The emplqi!mnt potentia) of the entire:
ransport Indl-lll’r{ both
down-stream and up-: tresm, is hardly
exceeded by any other im'lmtnr
Every additional vduc]e r.hal ‘cemes
on ihermd ides aymem for
at least a 'y
to such an ind nstrythuu.ldr.herego
man integral put. of Govern-

programme.
{ew a rwem. study by ﬂu
NGAER the construction of every kilo-
metre of a national highway in our
country creates loyment of
;41-150 m}t—ym b mrrup‘;nd.
ng figures for state ghwws ng
85-96 man-years. On thia basis, if the
road construction projects iacluded
in the Draft 5th Plan had been im-
plemented they would have generated
employment of 10'8 millicn man-
years mostly for the umkilled, poor

people.

It would be no exaggeration to state
that the actual amount: spent on road
m“ﬂlﬂ'lﬂl‘l over the years have
been ni y. For example, in
the Draft sth Plan an outlay of
dﬂw mn?' \fm ldﬁd for the

lopment of national highways.
In the revised Plan this has been
reduced to Rs. 328 crores. In
effect, this means that a mere Rs. 75~
crores is included for mew road

has been provided for ﬂte greati
of highly productive sad cm?lo;n
5

capital astets of our

- nuunn."
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[Wirt v fivg)

W AT dnmwagw  wek oy oy
& g shyar war ¥ dre ot § ) e
oF siwrey & dfer @ TR g d
fe 2w xw Wy ¥ o S gow o
¥ avt aftwar § i< fi5T avow da @
A qar A wwer | oY ww e
& o qur woff WA | gt aw oA
et oy & Y T B @ e e
T wyar § o fine wsta Y arew arAr
TR I AT R g WA ¥
dwwm fowew ¥ ol A awelw 7
g 1 W dvw Ay frw oy Arfiew
doq w1 a3 wn feww gwn fs wxt
RNy, v ¥
dfar et Hmar @ T
*Y Tt v ¥ TG W W &w ¥ WK
fRlgr s wm st ? gt R ¥ A
0w A wdwr

& guw Al ¥ fadew v€w 5
w dmmw & forow w arfow &, ag
qga gu faeem g1 e e W %W
arar g i § ot § e arg oy 9
A E, TTer e e | oY waide
#Y gdnfry el ¥, s avit ¥ g
R ¥ T e o o wieww W
& 1 s ®rd way Sw-2we W @
oY wg rrfaa Y & 1 e feew & et
¥ st By qxwrfr vamer gt § WX
At wr gt )

€ wedl ¥ e & wutw AN F
TowTey vt f wyg xe witvdz w
ww ¥ & ( a ovar aeere ¥ firld
ot wredt are gt v e g, oY ad
g o ox dvw wnd ) oy &
wonTC w7 W § fs ag g WA | ¥
e WY FET AU W ) O W
w1€ wk www wwré amet §, ol v T
dwer we fordr wiid % Wy qC wwk

(Amdt.) BIR a9

woit ¥ ot dew forar i, e frd
%«?mwﬂﬂn&ﬁnh
\ o

SHRI C. K. CHANDRAPPAN
(Canmancye) : Sir, 1 yue ¢ taurd
support to this Bill which has been
introduced by the Prime Minister,

S g Ly
friend, Shri Jyotirmey Beso abe gt e
Minister might ms ﬁem

Sir, about the highway I would like
to know this, For the last 50 meny
Years the national highway constructicn
is going cn. Even tcdsy there are
many impnrrtant bridges cn the naticnel
highway which are under comstructicn
frr the Jast so many years but nct ocm-

D Muhsmmed has

. Dr, Seyid

mentioned about such a bridge in K tta-
puram, There are many other bridges
on the West Coast of this ccumry
on the national highwey which sre
Yet to be completed, T would like
t0 mentirn in connection the Ota-
patnam bridge which has taken years
and Years for completion,
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SHRI P. RAJAGOPAL NAIDU
(Chittoor) : Mr. Chairmsan, Sir, J ceng-
gratulate the Prime Minister for bring-
ing forward this Bill. Andhra Pradeth
has already introduced a similar Bill
and that Bill has defined as to hcw
levy is to be imposed and alsc hcw
much levy is to be impcsed. By that
way, in one Year, our Stste gt Rs.
1°0 crore. In 1943, the rcads in cur
country were devided into four cate-
gories, One was the naticnal highway,
second the State highw:ys, the third
district roads and the fourth, villege
roads. Then these national highwey
were defined as highways running through-
out the length and breadth of the country
¢ nnecting the major ports, foreign
highways and the capitals of the Pro-
vinces. In 1943, it was defined like
that, But now, because of the develop-
ment in the various fields and also becauSe
of other reasons, the definition shculd
be changed. The roads connecting big
projects and big trade centres must
be taken as highways and also the
important like roads which ccnnect
the strategic points should be considered
ashighways.

Now, the national highways that
are passing through the municipal
towns which have meore than 20,000
p-pulation have been given to the
municipalities for maintenence, This
came as a detriment to the maintenance
of roads within municipalities. Scme
h-n. Members on that day itself warned
that these parts of national highways
which are existing in municipalities
should be given to the municipalities,
Therefore, I request the hcn, Prime
Minister to bring forwaerd ancther
amendment to the Bill so that those
parts cf the national higlways which
are within the municipalities of the
various States can be vested in the
national highways authoritie.. T also
want the Prime Minister to bring
fc rward another amendments to punish
these who indulge in cutting away
the trees on the mnaticnal highways
which pass through many States. It
is quite necessary for us to maintain
trees on both sides cf the national
highways. If it is not possible to
bring forward a legislaticn to this
effect, I have a suggestion tc make,
that is, all these trees should be given
to -the adjacent agriculturists on free
patta basis so that they can take care
of the trees and also derive usufructuary
benefits from them. That will be a
good thing, as an alternative.  There
are many encroachments on the naticnal
highways and they must be evicted.
There are railway crogsings and it is
becoming increasingly difficult for our
transport; wvehicles have to wait for
more than half an hour Ssometimes

(Amdt) Bill 164

and so the transport ministry and the
railway ministry must Sit tcgether
and find out ways and means to reduce
this waiting time and ccnstiuct ¢ver-
bridge or find cut some cther mesns,
The mnational highways are pzssing
through villages and t«wns. Diversicn
rcads must be made so that there mey
be traffic congesticn within cities. With
regerd to the maintensrce <f naticnal
highways which are passing thrcugh
big preject ayscut 2ices, thet 18 wcrse
than state highways or even district
rcads. Therefcre much mcney has
to  be invested in them. Pecple of
my State are diSappcinted because
from the first Plan upto this, our people
were being neglected in giving mcney for
naticnal highways and everbridges and
other roads. Therefore, I request the

Prime Minister to conSider this and

compare investments made in different

states and do justice to Andhra Pradesh.

5t Few\ AroEw A (@R )
FOTIfa AETEY, ATATT TETT Heft F S
TEE IR G fagas var
U 39 ° §© gArT & &9 ¥ faagT e
|TEAT § | AT TAT " ¢ o o1 o S
M S A F1 AT FO AEGWAT
arfer #ifE 59 g 997 30 § oF
AGT AIAT AEq &, 91 A1 g g9 &)
S FSTT MRS g al 7 & 49 fa7 %
TaeAT &1 § 97 9T fFEr wT F1 O
agl ggar =ifge | za fogE w5 W
qIEAT =ATfgy | ST TE dXg &7 I
AT T T F WAT U F 7g wAv
=Tear § & oisr 9w 9T ¥ #v g% ar
gal argd fawaa § @ wfax sg &
AT Frar 8, ST HT W FC g1 47 Ta
age FXq @, a1 eaerdy &gt feaar
49 ¥ @7 § Al FIHG Fg ST AN
FT AT AT & WILTH A@ A AA T 7
Zq mfaandy, eftsa ar wda medy
Ty FE <41 AfET e ' § 9q
¥ 9g I & S@r g 1 @ F agAr
w1l § waW HWel wgew ¥ fF ow
st F15 Taw GG q7 9 HiwgaAr 9%
aarar Jrfge | T # adr adr gme-
frat & s ax daw &1 | 93 ady
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{ oy wesly AT ATae]

aore Froereoly wifgg | wefeg &
frkewr sewr fs W & ot wfawrd
& ot oot g qE A R Ag IR
o ¥ T fir o o 2w w0 oY 9w T
W w§ag arafaai q @ o fax A
ot grere age wedt § 1 ww oA ¥
o wrrdy o W Zew e § wg I
WY W W wa # oy qar §
QYT Wy T A ag e Age g AAT
& | Tefey A agen fragw & fe A
dew oA w7 glwr § AgAgEAl
wifgq forw & fir wrdw wrslt o) 9
2w ¥ qF, ¥¥-a¥ wrafwai 9T 9F |

gadt are & oy frda FAT qTEAT
g fe wx ¥ o forq gt X W &N
wayr Wgw § 9q ¥ wr§ i ol
wfeg 1| 9w g & fmbor o faew
tmafgmsm e g @
o ot wred o W ¥ ey €
wife o ¥ fraior ox goaar da
war § xaforg g f agw § @ d
wre xw dve wgeh ¥ 1€ wafir fafers
gt wifigg 1

el FrE—wm UF 7% ¥ R
¥ ek o § wowt g e e
& o SR e et e e !
wre avt 9T AT @ A v ey
feam e W 2ew w orge W fET
goft v 7y wv # iy g AW
€@ a7y ¥ wdy g forg mfar w1 AT
et B @ o forw oy i QA
§ s et o1 e wg oy & Forer &
g R e g I wE ¥
of W Aw¥ wg ot § | wafEg
Kemmfeen¥omag T &
forer &Y £ vk gl qT ag 3, Tv a1
Ay e gwiqeargw Ak ¥
o W oy T ¥ g gramaer ?
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Twh ufrfe & or a'c Tamor
AT WG § 1 Ay Y w¢ 33 e
¥t wrrr & qw gw W & fred ¥
HIFIT WO XM VIWET WX I 9qW
WTRT o7 GuT w47 § | 99 g9 9T T
SR W A v ot fegr Wi ol W
age w3 faar | I AW oo
T T Y ooy word F et § ) T
¥a@ ¥ goere s fgewr
fear war Wi 7 7o AW wOwTT @
® figear fear v | &Y @ ST
whelY ot seT wifyy watfe o it
*1 dur W & o) O vt o Y §
o vt orrg @zl Wiy 1 & s s
oY & Frdw wear fir o9 ww awy WY
oY ¥w wifgw fw qe wly 9T o
Aewre 9T g ¥ § wgt e oo &
TR §1 Y & 1 W wew gy wifgd )

SHRI T. A, PAI (UD:I’;D:ML
Chairman, Sir, I would stro “m
this amendment, it

br ‘ught esrlier, The ccst of ccmstylle
ction cf the
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triucks, buses and cars snd there is
no reason the cost of tlese cruld
t addidc nay

communicatic N early.

I would also like to piint «ut scme
problems the people have faced «n
account  of tléeu uans.uuciionh l:i‘lf the
bridges on nationa, ways.
First of all, it tak-s lcnger m:eﬂs.h:n
Decessary t© complete these S.
We must find cut a time-frame within

. When the bridge is ready,
the apprcach rcads are nct resdy,
so that these bridges are nct usable
within the time the pec ple wculd expect,

the

1 would also like the Prime  Minister
to cunsider the scrapping «f the cld
bridges wherever nNew  bridges are
¢ nstructed. I find all vver the country
even after the new bridges are ot nstructed
the cld bridges are all wed to continue,

ble materials of both
itee] and girder: Which ¢ uld be u ilised
in bridges which can carr lesser weight
in other parts of the o untry snd wnhin
the State. I1dc hope thatthese jew vices
which are discarded, are better wid thin

mnld also like mfsn;:s the need
improvement of the transport,
relevant, When the

system, We wanted take them
up with the naticnal highways. But
we were told that mcsy of the baidges
o e oo mioal frcm the oumeg'
pint of view both in w“ﬁ'ﬁ

Lastly, I would also to peint
out msinly when a thousand %w
permi s were introduced, the cbject
was to see that the country was thrwn
open to traffic without any restric'fon,
But I do not knrw why we t
nmmwasﬂuﬁm. I cm sure
that distribution of “bis quc ra Statewise
really creates problems beciuse ncbe dy
knows cthe under which these
are given, I very much with that
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this system is liberalised and wheever

wants t0 have a naticnal permit may

I!? abl.:l:jnn get it &i:n ut much h&numy,
ce tic

be laid d-.w%m are mnaufv ey

We were vury much wirried about
mneqme ming tgn &l:e way « fa pnper
[ pment of t transport System
in the countiy, We find that ‘:i';c-ut
Rs. 140 crores wculd be the lss as
a result of the abolmion « f cotred, but
at the same time it « ctrei was abolished
there would be a saving «f 17 / n
diesel, which 15 being wasted aport frcm
the wastage of time in the trucks being
made to wait. I thiught il this abo-
minable tax which has bectme part
ofq_!.u- tax system is repleced by a mere
sensible and civilited methcd, 1t might
result in a better transpcrt system
being devel pment eand also a lot of
savings un el.

PROF. P. G. MAV
(Gandhinages) : Sir, 1 em thy
Prime Minister is pilcting ths Bil™
I belicye he is di ing this exercite aftef
s lapse of scveral years. There ar®
no two opinions about the imp(rtance
of the development: f national highway.
Previc us Speakers have emphesited thst
not vnly the i ads should be maint ired
in & guod ¢ nditkn but virious «ther
facilities should be awiilable. I want
to know whether vernment has

:
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Mboreover, this iS a tax on perma-
nent bridges on naticnal hig hways, and
not on State highways, Therefore,
there is no question of sharing it with the
States. But the Centre dres help the
States in the matter of rural r~ads alse,
And we will continue to dos~. If hen,
Members c operate in increasing the
revenue of the Centre, we will certainly
go on helping the States because we
consider it our duty to do so, After
all, the interests of the States and «f

the Centre are notin ¢ nflict. They coincide.

Therefore,both haveto enrich each other.
As I have always said, it is in the strength
of the states that the strength of the
Centre lies. If the States are not Strong
and the Centre alone is strong, it will be
a calamity for this country. I have no
doubt aboutit. Bothhaveto strengthen
each other; and in the respective spheres,
they must be completely indepenedent—-
Independence
does not mean that they should couneter
each other, There can be no question
of double taxation, here, because this
will be only on bridges on national
highways; and metropolitan areaS are
going to be exempted. Octreis are
confined to these areas; and, therefore
there will be no octroi in conflict with
this on the bridges, as the bridges in the
metropolitan areas are nct going tc be
subject to this taxaticn.

The revenue from this is estimated
at about Rs. 5 crores. I did not deli-
berately mention it, because I did not
want t© be a prophet in financial
matters, because formulaticn of an es-
timate 1S not very easy. I know it from
my own expericnce, Dut it is estimated
that we will get about Rs. § crover a
year. It it nat net ingome, but gross
income; and tha e¥pénditurc may bhe
about 129  We will t;% te minimize
ity if possible. And a]l this revenue
will be utilized only  fer imp=
provemecnt of nati"nal Righways and
for having more such brid@et, 86 ha
we have m rc conveniences ag time gocs
by, [ think this i3 a very equitable
1 a8 far as [ can asce, becaute it syl
be paid by the uwicr of mechasised
vshicles that 15 by those who can affogd
Of aours¢, an instance was cited, Whepe
it wag gaid that a sick man might pacs
on that  brdgesand if he is deloyed,
he might pace away, I thar iz tha
contingenay, he will pass away in any
cave befare he reaghes  the destination,
I do not know hasw he 15 g dng 10 ba
xaved that way, It i5 an cxueme easa
I do not know why Such a case ix cited.
This showe Wasy  the  argument wag
over-etretehed, This derracte fyem
the mearit -f the argument that wag ad-
vanged gainst the provisions of the
Amendment Bill,
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Some cases of bridges were cited,
where there were deleys. Well, there
has been sc me deley cn accr unt « f 8¢ me
difficulties in the case ¢f cne bricdge.
There was a foundaticnel difficuliy.

»t wfa T e (R )
W1 g7 22 gu §, forw & Eev Al @
® g7

*ft Hrrest o ¢ 22 3o g A S
e F1 FgAT AT | g N9 F fag
agi § IATCA Q1 FE WAL A
gUTT | %@ &1 FHATN  ATET |
g9 oY gmaAteT | § q@rEr 9g) Argar
g f=wer @1 —

it ofa Tw ww : qrEE A

=t Wit d@E @A &
2T AT F47 3@ 2 ! HAIAT qF
IGAT &1 FgA T | gT AT W
ZEL F1 S & a1 g FTH T |

A1 gfa aw wiw : @ AW KA
ST =Tfen &g /v fEar Smear

Y dvares I
AT AN AT

GiT dn &
wifgn |

attret gt v mwwwe (TEAT )
e wer W@t iy = 0T 6 oo g
aofen} #7 472 T &5 gu § wivgE
T R feto ged wre g7 AT @R

ol HITTT a0 gEwr gl
AT T Soar § 1 gL A9 T Wt
ater & wew] AT AT R 1 wa H
gy SATSTT &0 oww gy W
ad age i) §, TTWE 1 quw)
oY g At wifgg |

Therefore, these bridgcs also are  being
looked after,
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[Shri Moragji Desai]

‘There was a questicn raifed abcut a
bridge between Madhya Prade:h and
Uttar Pradesh, when it was said that
money was contnbuted ty toth the
States and the amount is being appr -

sted only by UP. This questicn is

fure the Zonal Council, Jt is alrcady
seized of it. I am quite sure that the
Zonal Couneil will d¢ justice to beth of
them, and that Madhya Pricch wil
not be done anv injustice,

The bridge in Karnataks, the Keli
Bridge, which was referred to is under
¢ struction. The ¢ ntructors were
dning it and the company is under liqui-
dation, Therefore,it got delayed. New
thok it i5 ¢ ming up properly. It
will be done as focn as it is p wsible
trdos, I mayassure my b n, fricnds
that wherever the suggestions have
¢ 'me, we will g intc them and wherever
it is possible to impr Ve matters, ecti- n
will be taken in time.

I'am thankful to all the hen,Members
for supporting the Bill in the natitnrl
interest. I can ¢nly say ¢(n behalf
of the G wernment that we will try to
see that it is worked alvo in the naticnal
interest, and the revenue is used in the
interest of the national | hughwiy:, that
is, the naticnal interest,

MR DEPUTY-SPEAKER: The
question is:

“That the Bill t~ smend the Naticnal
Highwsys Act, 1956, be taken into
consideraticns.”

The motion was adopted.
MR. DEPUTY-SPEAKER: We will
now take up calsue by clause o n<i-
derstion,

zmu-rethmsmendmchﬁm

JULY 19, 1977
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Clause a—{(Amendment of Section 7)

SHRI ANNASAHEB GOTKHIN.
DE (Sangli) : I beg to mcve:
Page 1, line 10,

for “1976" substitwte “1977" (1)
Page 1, line 14,

after “bridge" insert “ferry or runnel"(2)

SHRI K. LAKKAPPA (Tumkur):
I beg t0 move:

Page 1, line 10,—~
add at the end—

‘and after the wr rds “naticnsl high-
ways'", the w rds “pr vided 51l
the natir nel highways in all the
States are fully developed”, thell
be inserted;’ (3)

SHRI ANNASAHEB GOTKHIN-
DE: My submiwion 1s that instead of
leving fee for the bridges which are
to traffic from 1.t April, 1976, it should
be from st April, 1977. As the Bill

troduced 1n June this , it
:e”f:-:m the be‘giuln.m; of &?’mﬁ
year 1977-78.

SHIIU MORARIJI EQMESAI:’E uﬁ
[ cannot accept it se it wi
t::gict the revenue, and it is in the
interests of revenue, that it should come
from that time.

SHRI K. LAKKAPPA: My inten-
otion in moving the smendment
is to focus the attention of the Govern-
ment on the naces: ity of ;wi.nr asristance
mdh?p:gd,wdopthemtmhl.h-
WA n the country more

mﬁL than by bringing forward these
amendments.

There was a Twenty-Year Plan drawn
ur in 1961 to develop the pational
highways in the country. T would Iike
to say that n.“m:mbes;fd:;t'idoul high-

till mnot
R

not been fully provided, eﬂpmillg

not been utilised in a proper manner.
Similarly, on l-'ll?:hmyu pascing through
hilly areas or difficult

not spending money.

are
‘We have drawn sttention to the
Kali Bri l.ndlmm'wmhd
mwmf':u that progrems mide
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soon, Similarly, on the Mangalore-
Coli g, o . ey i
alloeation of funds. Out of Rs. so
crores, m! Rs. 3 crores have been

aint
hri " and other things have been
ng for along time in Karnataka
smne of meagre allocation of funds.
Therefore, it is necessary that a rational
approach to be made. A time tar-

e
l:itsmgﬂoﬁmmthnm ve
brought in order to get income to the
Government but, though roads can

T

mational highways thm 18 no rational
it is a amall Bnll,
hon. Prime Minister has h
patience to sit mm:chm usmd:e
appreciate it very m I hope he
would assure us that in the matter of
financis! allocation, the development
of the ngtional highways and the fm-
s of all the States, they will be
t with equally, without any discri-
mination, on a rational basis. If that
is avsured, with this perm'ssion I shall
withdraw my amendment.

SHRI MORAR]JI DESAI: If the
t is moved only to get an
a‘surance from me, that assurance has
been given by me even on the very
first day that all the states will be treated
with ecqual respect and without any
discrimingtion and with full justice.
But it also means that the richer States
will have to consider about the poorer
states. Both things will have to be
considered: who is to be In'lped more
qnd«holtobehg less., That is
also a criterion which will have to be
borne in mind.

The amendment which has been
moved by my hon. friend would only
negative the whole thing. It says that
no fee should be levied until all the
national highways are eted. This
e e
nat w on increas’
and w lmubeﬂg ‘I‘htre-n'
fore, unmbedme. Thia is
L] i

that he s going o wimdnwu
ﬁ 1 hope, Mm"

SHRI ANNASAHEB GOTKHIN-
DE: slr,mmmm 3u very

resvonab! would nr
m‘oeof:hehon.!’rimmmmm
in the statement of Objects and
Reasons, it is stated:

¢ is also proposed to include an .
ensbling

provision to exempt

any bri from the payment
nfyfees if it is wmidepl:d oe=
cessary in the public interest.”

I am suggesting that the words *“‘ferry
or tunn:l, should be included in this
F roviso because if it is in the public
nterest to  exempt any bridge from
collecting any fee and if the Govern-
ment thinks the exemption is in the
public interest also for any ferry or
tunnel, the cnabling provision should
be there. The enabling  provision
would then be complete, not till then.
Therefore, mtheﬂtneu of things, these
two thmgs should also be Here
four things are included in Section F
of the Principal Act. If we mention
» the enabling provision
would not be available for the
ment even though it is in the public
mmutto ﬂxmyfmmnmd
I would, ore, request the hon.
Prime Minister to accept this amend-
ment at least.

metro nlim,;{gi ! DESiAI:t"l‘I;
l’ r are going to
oot e ““:?"m"i":‘ii.‘:"m““‘
tion mym‘ nglhike .
iI\ why they are r;ct included in this,
sorry [ cannot accept
lntdemandtlutislmdebymyhm
friend. But if there is any case of any
ferry which requires to be
auny:-mc. even without this smend-
the Government will certainly
mmnder it. That I can tell him.

SHRI ANNASAHEB GOTKHIN-
E: Tunnel also.

SHRI MORAR]JI DESAI: Tunnel
or whatever you want.

MR. DEPUTY-SPEAKER: Do
Nos.

you want to press Amendment
1 and 2 7

SHRI ANNASAHEB GOTKHIN-
DE: No, Sir. I withdraw them.

Amendments Nos. 1 and 3 were, by leave,
withdrawn.

MR. D -SPEAKER: Mr.
» - you withdrawing your

SHRI K. LAKKAPPA: Yer , Bir,
I withdraw "my amendmert.
Amendment No. 3 was, by luw,
. withdrawn.

MR. DEPUTY-SPEAKER: The
question is;

*+That Clause 3 stand part of the Bill."

The motionEwar pdopted,
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Claun 2 war added to the Bill
Clauses 3 and 4 were added to the Bill,
Clauss 1, the Formula and the

Tith were to the Bill.

SHRT MORARJI DRBSAI: 8ir, I
beg to move:

“Thet the Bill be passed”.
MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill be passed’

SHRE RMOY BOSU (Dis-

}mh . M:Lein of one a;- tv:; thlu“‘.
am taking this draw

the kind attention of the H;Lc and .13
of the hon. Prime Minister that the
Second Hubli project is ing fire for

Clonal Highway No. 47—Al

t 0. 3.
I want to bridg it m‘hls mi?& t it
has been still pending since 1972.

SHRI A. C. GEORGE (Mukands-
mm): The most important National

H is No. 17. Some three

, it was decided that this National
ighway would be realigned from
K to , 8o that 1t may
form part of the West Coast. When
this concept of National Hij was
cmsidered, it was s ted that No. 17
Hi would be from Kut-

iglrway
{ourem he National Hi
;lo, 47 mm:i .éoehi!:. T‘hisﬂm

ensble the enrire West
be

JULY 19, 1077 Coardemom (Amdt) Bilt
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So, I sm the hott. Prifne
Minister who chasge of the
io isnow to see that the

impertatit
National Highway No. 17 is expedited.

That is all I can say.

MR. DEPUTY-SPEAKER: The
question 15:

“That the Bill be passed.”
The motion was adopted.

—_—

CARDAMOM (AMENDMENT) BILL

THE MINISTER OF COM-
MERCE AND CIVIL SUFFLIES
AND CO TION ( SHRI
MOMAN DHARIA): 1 beg to mtwe:

“That the Bill v amend t*e Crr-
dsmrm Aot, 1965, be taken into
consideration,”

It is = small Bill wo

coig that

. is
deviod on the emport of capdemcm.



